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1[PERMISSION TO OVERFLY INDIA

*691. SHRI RAM SAHAI* Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the time smce when militaty aeio-
planes of the US A have been allowed to
averfiv Tndian  teriitory;

(b) the names of other countries who have
been given such permission; and

(c) whether the permuwsion has now been
withdrawn; if so, the names of the countries
whose permission has been withdrawn and
the reasons therefor?]
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T THE MINISTER OF EXTERNAL AE-
FAIRS (SARDAR SWARAN SINGH) (a)
Fhights by US nultlary aircraft and mulitary
anaaft of other countries have been allow-

ed stnce beforc the Independence after
exanung such iequests.

Thaa ) AL
- —

(b) Any countiv which has friendly rela-
tions with India may seek permission for its
militarv ancraft 1o oveifly or transit Indian
tenitoly. In the vecent past, permission has
been given to mnlitary ancraft belonging,
among others, to the USA, the UK, France,
Burma, Canada Iian Taq, Sri  Lanka,
Singapoe, Federal Republic of Germany
and Nepal to overfly or transit Indian terri-
tory

(c) The 1949 Agreement between the Gov-
crnment of India and the Government of
USA. which permatted the flights of United
States Mulitary  Airlift Command  through
India, has been terminated. As in othe
cases, permisston for US nulitaty ancralt
fights » given after considering all aspect
of each mdividual flight. Goveinment doe
not normally allow, as a matter of policy
flights by forcign military  aiwrcraft ove
Indian territory, except in very special cases

' |
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which are considered on their meits. This
rule is applicable to all foreign military
aircraft and not only to those of any parti-
cular country.]

BRIQUETTING PLANT IN NEYVEL!

*G92. SHRI V. V. SWAMINATHAN: Will
the Mimister of STEEL AND MINES be
pleased to state: :

() the nuimber of workers throup out_of
job with the stoppage of woik at Biiquetting
Plant in Neyveli; and

(b) what are the alternative arrangements
made for these workers?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): (a) and (b} In all 1850
workers employed 1n the Biiquetting and
Carhonisation Plant at Neyveli have been
1endered idle as a result of stoppage of woik
since 30-10-72. Arrangements are being made
to find alternative work for some of the
workers in maintenance works in this and
other Plants. It is expected that the work
will be resunied in the Briquetting and Cai-
honwation Plant in February, 1973 when the
hgnite production is likely to impiove.

IN THL

NON-OIFICIALS RIPRLSENTING INDIA
U.N, MELTING

*694. SHRI M. RUTHNASWAMY: Will
the Minister of EXTERNAL AFFAIRS be
pleascd to state*

(a) the basis on which non-officials are
selected to represent India at the UNO Con-
ference; and

(b) the State-wise representation given
during the year 1971-72?
THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL ATFFAIRS
(SHRI SURENDRA PAL SINGH):(a) The
members of the Indian delegations to the
United Nations Gencral Assembly 1cpresent
the Government of India. Consequently, the
main criterion for their sclection is that
they should be in agreement with Govern-
ment’s policies. The additional criteria in-
clude the ability of the delegates concerned
to pioject Government's policies propetly
and to support them fully in the United
Nations.

(b) A statcment showing the State-wise re-
presentation of non-official members of the
Indian delegations to the UN General As-
sembly sessions for 1971 and 1972 is laid on
the Table of the House. -

[RAJYA SABHA]
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Statement © -7 TP

/

1971
(@uth Sesston of the UN General Assembly)

1. Shir Bipin Pal Das, Member of Par-
hament (Rajya Sabha)—Assam

o

Shir Mohamod Usman Arif, Member

ol Patliament, Rajya § —
Rajasthan. (Raiy 2ha

3. Shrt P. Ganga Reddy,
Parhament, ~ (Lok
Pradesh,

Member of
Sabha)—Andina

4 Shar Piabodh

Patbhamed Chandia, Mcember of

(ol Sabha)—Punjab,

t

Shit Rudra Piatap Singh M
Parliament, (Lok gabhaﬁ—lU.Ie.mber of

ldditional  Alernaty Representative

I Shir Zulfihar Al Khan_ M
ar {e .
Parliement, (Lok Subha).—-U.LIl'I.ﬂkr o

Senior Adviser

[ Dr. V. A Sayid Mohammad, Advo.

cate Supreme Court —
e p of Indila—Ncw

1972
(27th Scsswon of the UN General Assembly)

Hltcrnate Repnesentative

I Shut B p. Mauiya Member of P -
ment. (Lok Sabha)—U.p. of Parla

2 Shrt M. G. Reddy, Member of Parlia-
ment, (Lok Sabha)—U.P.

3. Shu ¢ M. Stephen, Member of Par-
Liament, (Lok Sabha)—Kerala.

1 Shrt R. N. Laskar, Member of Par-
liament, (Lok Sabha)— Assam.

3. Shur V. B Raju, Member of Pailia-

1lne]nl, (Rajra  Sabha)—Andhia Pia-
desh

Special Political  Adviser

I. “hu Yashpal, M.L.A,,

! and
“"Milap”’—Punjab,

Editor



